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AMENDMENT OF DllUGS AND FOOD 
AoULTI!llATION Aers 

1451. SHRI N. K. P. SALVE: WiD the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state whether 
Government propose to amend tbe DrulS 
Act, 1940 and tbe Prevention of Food Adul-
teration Act, 1954 to provide for more strin-
gent and deterrent punishment for all 
established offences of adulteration and 
illcaal transactions in drulS. and foodstuffs? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (SoHRI B. S. MURTHY): There is 

no sucb proposal at present Certain 
amendments have already been made in 
1964. 

UNTOUCHAlIIlJTY CASES 

1452. SHRI P. C. ADICHAN: Will the 
Minister of SOCIAL WELFARE be pleased 
to slate: 

(a) tbe number of cases registered in the 
Union Territory of Delbi under tbe Un-
touchability Off~nces Act since tbe Act came 
into force; 

(b) tbe number of tbese """"" taken to 
the Court; and 

(c) tbe outcome tbereof? 

THE MINISTER OF STATE IN 1Hj. 
DEPARTMENT OF SOCIAL WELFARE 
(SHRIMATI PHULRENU GUHA): 
(a) 30. 

(b) 24. 

(c) 6 convicted, IS acquitted and 3 
pending. 

EDUCATION OF BllIND Clm.DREN 

1453. SHRI MAYAVAN: Will the 
Minister of SOCIAL WELFARE be pleased 
to state: 

(a) whetber it is a fact that Government 
are formulating a scheme to send blind 
children to ordinary schools in Delhi as an 
experiment; 

(b) if so, whether trained teachers bave 
been provided to those schools; 

(c) the nature of facilities proposed to 
be given to these blind children; and 

(d) whether this scheme is being introduc-
ed in other States also? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRlMATl PHULRENU GUHA): (a) 
Yes, Sir. 

(b) Two teachers have been trained for 
the purpose. 

(c) Blind children who join this prognunme 
will be provided free books and " monthly 
allowance of Rs. 15. 

(d) It is proposed to introduce this &cherne 
in Kerala also on an experimental basis. 




